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THE INDUSTRIAL EMPLOYMENT (STANDING
ORDERS) AMENDMENT ACT, 1963

3

No. 39 OF 1963

\ :
\ [Z’nd December, 1963]
{
‘\

An Act further to amend the Ingustrlal Employment (Standmg
Orders) A\ct, 1946.

Bt it enacted by Parliament ].A‘ the Fourteenth Year of the
Republic of India as follows:—

Sh(oirt title 1. (1) This Act may be called the Industrial Employment (Stand-
and com- mg Orders) Amendment Act, 1963

(2) 1t shall come into force on such date' as the Central Govern~
ment may, by notlﬁcatlon in the Ofticial Gazette, appoint,

’ Amendn;lent , 2. In secti.on 1 of the Industrial Employment (Standmg Orders)

of section 1. Act, 1946 (hereinafter referred to the principal Act),— 20 of 1;)46

(i) in sub-section (3), the s cond prov1so shall be omitted;

‘[(ii) after sub-section (3), t e following - sub-section shall
‘be inserted, namely:—

‘(4) Nothing in this Act s\lall apply to—

(1) ény industry to which the provisions of Chaptey
VII of the Bombay Industrial Relations Act, 1946 apply; Bombay

. Act 11 of
O.r ‘ o 1947,

(i1) any industrial stabhshment to which the pro-
visions of the Madhya |Pradesh Industrial Employment Madhya
(Standing Orders) Act, 1961 apply: 2;“:;’{’;‘61““
193-12-1963; vide Notification No, sj. 3594, dated 23-12-1963, Gazetfe of

India, Extraordinary, Pt. II, Sec. 3(iD), p.{881,
35%
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I Provided that notwithstanding anything contained
5 Madhya in the Madhya Pradesh Industrial Employment (Stand-"
ig‘dg;h ing Orders) Act, 1961, the provisions of this Act shall
© of 1961, - apply to all industriali establishments under the.control

of the Central Gover)?ment’ :

!

3. In section 2 of the principal ){Xct, for clause (a), the following
clause shall be substituted, namely:—

‘(a) “appellate authority” n\@eans a’n‘autho'rity appointed by
the appropriate Government by( notification in the Ofﬁmal
Gazette to exercise in such area as may be specified in the

Act:

Provided that in relation t¢ an appeal pending before an
‘Industrial Court or other authority immediately before the
commencement of the Industrial {Employment (Standing Orders)
~Amendment Act, 1963, that Cou]’it or authority shall be deemed
to be the appellate authority;’. : ' '

|
4. In section 10 of the principal Agct,—-

S

(i) in sub-section (2), the words ‘the standing orders in
‘which shall be 1ndlcated’ shall ipe omitted;

(i1) after sub- sect10n 3, thé followmg sub-section shall be
inserted, namely:— ’g :

‘(4) Nothing contained iA sub-section (2) shall apply

to an industrial establishment in respect of which the
appropriate Government is the Government of the State
~ of Gujarat or the Government of the State of Maharashtra.’,

!

5. Section 11 of the principal Act tshall be re-numbered as sub-
section (1) thereof and after sub-sectlbn (1) as so re-numbered, the
following sub-section shall be mserte@ namely: —

(2) Clerical or arithmetical E istakes in any order passed
by a Certifying Officer or appellat authority, or errors arising
therein from any accidental slip or omission may, at any time,

. be corrected by that Officer or au‘thiority or the successor in office
of such Officer or authority, as the case may be.”.

notification the functions of an lappellate authority under this

Amendment.

of section

Amendniésif
of section’
10,

Amendment-
of section
11.
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Insertion 6. After section 12 of the

; incipal Act, the following section

_ ction shall be inserted, namely:— 1} :

12A.

Teﬂll‘PfJT?IY “12A. (1) Notwithstanding anything contained in sections V
app Lation 3 to 12, for the period commencing on the date on which this
st'(:inding Act becomes applicable toian industrial establishment and
oraers. ending with the date on wl%ich the standing orders as finally

certified under this Act comé into operation under section 7 in
that establishment, the presdribed model standing orders shall
‘be deemed to be adopted in 'that establishment, and the provi-
sions of section 9, sub-sec‘tiorl (2) of section 13 and section 13A
shall apply to such model standing orders as they apply to the
standing orders so certified. |
% .
(2) Nothing contained in%sub-section (1) shall apply to an -
industrial establishment in tespect of which the appropriate
. Government is the Government of the State of Gujarat or the
Government of the State of Maharashtra.”.

W

Substitution 9. For section 14A of the principal Act, the following section
of hew shall be substituted, namely:— |
for section i
14A; §
Delegation “14A. The appropriate Givefmment may, by notification in
ot powers. the Official Gazette, direct that any power exercisable by it

under this Act or any rules rhade thereunder shall, in relation
to such matters and subject to such conditions, if any, as may
be specified in the direction, He exercisable also—

(a) where the appropiiate Government is the Central
Government, by such officer or authority subordinate to
the Central Government ori by the State Government or by -
such officer or authority stibordinate fo the State Govern-

" ment, as may be specified in the notification; '

(b) where the approprjate Government is a State Gov-
ernment, by such officer oy authority subordinate to the
State Government as may be specified in the notification.”.




